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~.2.07 The claim of the applicant is 

that he is a Group B, officer havm*g 

all India transfer liability and he 

has been granted Special Duty 

Allowance but all of a sudden on 

the ground of alleged excess 

payment to the tune of Rs. 73,079/- 

recovery order has been issued by 

the respondents. Aggrieved by the 

said action of the respondents he 

has filed this O.A. for setting aside 

the impugned recovery order dated 

5..2.07 and to continue the payment 

of SDA to the applicant. 
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Heard Mr A. 'Ahmed, learned 

counsel for the a0plicant and Mr G. 

Baish~a, learned 

I 

 Sr.C.G.S.Gfor the 

1  d' ts respo4 ~?l J) 
lConsidering 	the 	issue 4-D 

invol-4ed the O.A 1xS admitted. Issue 
6 S 

notice to the respondents. 

Plost on 23.3.07 for-or der. 
7-1 07 NO - 	12  By way of interim order- the P 

madf) as per xeetbiyery soughtto ~ be ,  

order Idated 5.2.07 shall b6.kept in' 

CIO-- 	 abeyance. 

Xv 

V  -Chairman ice 

pg - 

.N Writt4n 8tatement has'not 

'been tiled ,  po st 4tW ;matter on 3D 0'4*06 
for filing4ritten s~atement and 

turther. orders,& post Ithe matter on 0 F 
30o4-*o7* Mterim order sh. I - cordnue. 

member 	vice-Chairmon 

-1M 
jaa-y,  

~030.4.2007 	Mr.G.Ba' 	learned Sr.0 G.S.C. 

	

OLi2r 	 ishya, ;P 

prays for further 'time !  to file reply 

statement. Post.the case after four weeks 

I 	 for filing of reply statemen,t. interim order 
b Sha 11 continue ti 1 1 u,  ch 	e 

Vice-Chairman 
/bb 
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22-5.07. 	R4,qtry #0 d:h-e~tedl to fix ilie ln ~p_tter  

alo:agwith SDA matt~rs, vvhich. are" put 

hearing Ji't. In, the. auit Tn 	.bn.e, respondents,, 

M-ay file r-eply statement. Post the niatter 

on 30.5.07. hiterim order sha con.tinue. 

Vice-("'hairman 

LIM 

-hb 	 5.6.2007 	This is a SDA matter. At the request 
Leo 

of the learned counsel for the Respondents 

post the case on 13.6.2007 for hearing. 
, ~Oi 

Vice-Chairman 

/bb/ 

13'.6.2007 -At the request for the Applicant the 

case is adjourned and posted on'2.7.2007 

for hearing. In the meantime Respondents 

are at liberty to file reply statement. , 

Vice-Chairman 

/bb/ ,  

2.7.2007 	The 	case 	is 	delinked 	and 

BMW—  Respondents are granted three weeks time 

to file reply statement as requested by 

Mr.G.Baishya, learned Sr.C.G.S.C. 

Post the case on 13.7.2007. 

Vice-Chairman 

/bb/ 
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13.7.07- Counsel for the respondents vj*ed time to file 
%ritten'it4iement. Let it be d.one. Post the matter on 

Vice-Chainnan 
LM. 

CZ1 ,  
22.8.2007 	Post the matter on 17.9.2007 granting 

further time to the Respondents to file reply 

statement as a matter of last chance. 

Since many of the SDA matters are 

d isposed of Respondents are directed to 

expedite for filing reply statement by the 

next date. If not, the matter will be 

proceeded accordingly. 

Vice-Chairman. 

/bb/ 

17.9.07 At the request of learned counsel for 
the Respondents fDur weeks further time 
is granted to file written ment. Post 
the matter on 8.11.07. 	T . 

Vice-Chaimian 

a 
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08.11.07. 	Mr.A.Ahmed learned counsel for the 

Applicant has filed letter , of absence. 

Mr.M.U.Ahmed, -  learned Addl.C.G.,S.C. for the 

Respondents undertakes to fUe written 

statement within ,the next date. Call this matter 

on 11. 12.2007. 

Member(A) 

11.12.2007 	The O.A. is 	dismissed 	being 

withdrawn in, terms of the order passed 

separately. 

C  v 
~6etam ~R) 	(MZ.Mohan 
Member tA) 	Vice-Chairman 

/bb/ 

~Zd 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.35 of 2007 & M.P.109 of 2007 

DATE OF DECISION: 11. 12.2007 

Shri Subhra Jyoti Mazumdar 

Mr.A.Ahmed 	
............................................. 

Applicant/s 

Advocate for the 
Applicant/s. 

Versus - 
U.0.1. & Ors 

............... Respondent/s 

Mr. G. Baishya, Sr. C.G.S.C. 
............................................................................. 

Advocate for the 
Respondents 

CORAM 

I 	. THE HONTLE MR. M.R. MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR GAIUTAM RAY, ADMINISTRATIVE MEMBER 

I. 	Whether Reporters of local newspapers may be allowed to 
see the Judgment? 	 )~~INO 

Whether to be referred, to the Reporter or not? 	XP,6/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Judgment delivered by 	Vic 	airman/Member (A) 

'--'—~ic  e6i 
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CENTRAL.  ADMINISTRATIVE TRIBUNAL 
GUWAHATI RI=Kl(-  

Original Application No. 35 of 2007 

and 

Misc. Application No. 109 of 2007 

Date of Order: This, the I I th Day of December, 2007 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri Subhra Jyoti Mazumdar 
Son of Late Ratna Mazumdar 
Labour and Enforcement Officer (Central) 
Office of the Regional Labour Commissioner (Central) 
Zoo Road Tiniali, Saptrishi Path 
Guwahati-781 024 (Assam). 

......... Applicant. 
By Advocates Mr.A.Ahmed & Ms-S.Bhattacharjee. 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Labour & Employment 
Shram Shakti Bhowan, Rafi Marg 
New Delhi - 1. 

The Chief Labour Commissioner (Central) 
Shram Shakti Bhawan 
Rafi Marg 
,New Delhi -1. 

The Controller of Accounts 
Internal Audit Organisation (HQ) 
Shram Shakti Bhawan 
Rafi Marg, New Delhi-1. 

3. 	The Regional Labour Commissioner (Central) 
Office of the Regional Labour Commissioner (Central) 
Zoo Road Tiniali, Saptrishi Path 
Guwahati -781 024 (Assam). 

........ Respondents. 

By Mr.G.Baishya, Sr. C.G.S.C. 
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0  R  D E  R (ORALI 

M.R.MOHANTY,  (V.C.)- 

Heard Mr.A.Ahmed, learned counsel appearing for the 

Applicant .  and Mr.G.Balshya, learned Sr. Standing counsel for the 

Respondents Department. 

2. 	By an order dated b5.02.2007 payment of Special Duty 

Allowances to the' Applicant was denied-for which he has filed the present 

Original Application No. 35 of 2007 under Section 19 of the Administrative 

Tribunals Act, 1985. During pendency 
of 

this case, the Respondents have 

passed an order dated 06-08-2007 restoring Special Duty Allowances in 

favour of the Applicant and,,,in the said premises,, the Applicant has fil 
. 
ed the 

Misc. Application No.109 of 2007 seeking~ permission to withdraw the 

present Original Application. 

Having heard,  the learhed counsel appearing for both the 

parties, this Misc. Application No.109 of 2007 is allowed and the Original 

Application No. 35 of 2007 is permitted to be withdrawn. 

As a consequence, Original Application No. 35 of 2007 stands 

dismissed being withdrawn. No costs. 

/bb/ 

C~~ 
(GAUTAM RAY) 
MEMBER (A) 

(MANORANJAN OHANTY)l 
VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI- 

(An Application Under Section 19 of The Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. -. 	F 2007. 
Shri Subhra Jyoti Mazumdar 

... Applicant 
- versus - 

The Union of India & Others 
... Respondents 

LIST OF DATES-/ SYNOPSIS 

	

14.12.1983 	Office Memorandum issued by the Govt. Of India., 
Ministry of Finance, Department Of Expenditure 
for granting Special Duty Allowance to the Central 
Government Civilian Employees serving in North 
Eastern Region. 

	

19.10.1994 	The Applicant was appointed as Labour 
Enforcement Officer (Central) on the 
recommendation of Union Public Service 
Commission. 

	

22.07.1998 	Office Memorandum issued by the Govt. Of India, 
Ministry of Finance, Department Of Expenditure 
for granting Special Duty Allowance to the Central 
Government Civilian Employees serving in North 
Eastern. Region. 

	

05.04.1999 	The Applicant was transferred to Darjeeling from 
Guwahati. 

	

02.05.2000 	Cabinet Secretariat clarification regarding 
payment of Special Duty Allowance to Central 
Government Employees posted at North Eastern 
Region Vide Circular No. 20-12-1999-EA- 1- 1799. 

	

18.01.2001 	The post of the Applicant in the Grade of Labour 
Enforcement Officer (Central) was confirmed w.e.f. 
22.06.1999. 

	

09.05.2005 	The Applicant was transferred from Dibrugarh to 
Shillong with He-ad Quarter at Guwahati. 

	

05.02.2007 	Recovery of Special Duty Allowance from the 
Applicant vide letter No.80(1)/2000-Adm.II 
whereby the Applicant was directed to deposit the 
SDA amount of Rs.73,079/- by the Respondent 
No.4. 

lHence this Original Application filed before this Hon'ble 
Tribunal for seeking justice in to this matter. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 of The Administrative 
Tribunal Act 1985) 

19 

ORIGINAL APPLICATION NO. 	) 	OF 2007. 

B91VEEN 

Shri Subhra Jyoti Mazumdar 
Son of Late Ratna Mazumdar 
Labour and Enforcement Officer 
(Central), Office of the Regional 
Labour Commissioner (Central) 
Zoo Road Tiniali, Saptrishi Path, 
Guwahati-781024 (Assam) 

.-Applicant 
AND 

The Union of India represented by 
the Secretary to the Government of 
India, Ministry of Labour & 
Employment, 	Shram 	Shakti 
Bhawan, Raft Marg, New Delhi- 1. 

The Chief Labour Commissioner 
(Central), Shram Shakti Bhawan, 
Rafi Marg, New Delhi- 1. 

The Controller of Accounts 
Internal Audit Organisation (HQ) 
Shram Shakh Bhawan, Rafi Marg, 
New Delhi- 1. 

The Regional Labour Commissioner 
(Central), Office of the Regional 
Labour Commissioner (Central), Zoo 
Road Tiniali, Saptrishi Path, 
Guwahati-781024 (Assam). , 

...Respondents 

DETAILS OF THE APPLICATION 

1. FAIMCULARS OF THE ORDER AGAINST WHICH THE 
APPLICA17ON IS MADE: 

This application is made against the impugned office 
order No. 80 (1)/2000-Adum.11 dated 5th February 2007 
issued by the Respondent No.4 wherein it is directed to the 
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Applicant to deposit amount of Rs.73,079/- within the 

month of February 2007 in reference to excess payment of 

SDA. 

JURISDICTION OF  THE  TRIBUNAL: 

The Applicant declares that the subject matter of the 

instant application is within the jurisdiction of the Hon'ble 

Tribunal. 

LIBUTATION  a.- 

The Applicant further declares that the subject matter 

of the instant application is within the limitation prescribed 

under Section 21 of the Administrative Tribunal Act 1985. 

FACTS  OF THE  CASE: 

Facts of the. cas~ in brief are given below: 

4.1 That your humble Applicant is Indian Citizen by birth 

and as such he is entitled to get all the rights and privileges 

guaranteed under the Constitution of India. 

4.2 That your Applicant begs to state that he belongs to 

the North Eastem Region an d was recruited as Labour 

Enforcement Officer (Central) in the Office of the Chief 

Labour Commissioner (Central), Ministry of Labour, 

Government of India through Union Public Service 

Commission. He was posted and joined in Guwahati Office in 

the month of June 1995. Thereafter, he was transferred to 

Darjeeling (West Bengal) as Labour Enforcement Officer 

(Central) vide Office Order No.6 of 1999. dated 05.04.1999 

issued by the Office of the Respondent No.2. His post was 

confirmed in the Grade of Labour Enforcement Officer 

(Central) w.e.f. 22.06-1997 vide Office Order No-2 of 2001 

dated 18.01.2001 issued by the Office of the Respondent 

No.2. He was transferred from Darjeeling to Dibrugarh in the 

month of April 2001. He was again transferred to Shillong 
I 

a't^j~ -tul3j' 
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with Head Quarter at Guwahati in the Office of the Regional 
Labour Commissioner (Central), Guwahati vide Office Order 

No. 12 of 2005 dated 09.05.2005. 

The photocopy of Office Memorandum of 

appointment of the Applicant as Labour 

Enforcement Officer (Central) on the 

recommendation of Union Public Service 
Commission is annexed hereunto and 

marked as ANNEXURE-A. 

The photocopy of Office Order No.6 of 99 

issued by the Office of the Respondent 

No.2 is annexed hereunto and marked as 

ANNEXURIC-8. 

The photocopy of Office' Order No.2 of 

2001 issued by the Office of the 

Respondent No.2 is annexed hereunto and 

marked as ANNEXURE-C. 
I 

The photocopy of Office Order No. 12 of 
2005 issued by the Office of the 

Respondent No.2 is annexed hereunto and 

marked as ANNWWRE-D. 

4.3 That your Applicant begs to state that the Government 
of India, Ministty of Finance, Department of Expenditure 
granted certain improvements and facilities to the Central 
Government Civilian Employees of the Central Government 

serving in the States and Union Territories of North Eastern 

Region vide Office Memorandum No.20014/3/83-IV dated 

14-12-1983. In clause 11 of the said Office Memorandum 
Special (Duty) Allowance was granted to Central Government 
Civilian Employees, who have All India Transfer liability at 
the rate of Rs.25% of the basic pay subject to ceiling of 
Rs.400/- (Rupees Four Hundred) only per month on posting 
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to any station in the North Eastern Region. The relevant 

portion of the Office Memorandum dated 14.12.1983 is 

quoted below: 

(iii) SpeeW (Duty) Allowmee: - 

"Central Government Civilian employee who have All 

India Transfer liability will be granted a Special (Duty) 

Allowance at the rate of Rs.25% of basic pay subject to 

a ceiling of Rs.400/- (Rupees Four Hundred) only per 

month on posting to any station in the North East 

Region. Such of these employees who are exempted 

from payment of Income Tax, will however not be 

eligible for the Special (Duty) Allowance, Special (Duty) 

Allowance will be in addition to any Special Pay and 

for allowances already being drawn subject to the 

condition, that the total of such Special (Duty) 

Allowance plus Special Deputation (Duty) Allowance 

will not exceed Rs.400/- (Rupees Four Hundred) only 

per month. Special Allowance like Special 

Compensatory (Remote) Locality Allowance, 

Construction Allowance and Project Allowance and 

Project Allowance will be drawn separately." 

The Govt. of India, Ministry of Finance, Department of 

Expenditure vide its Office Memorandum No. F. No. 11 (2) /97- 

E-II (B) dated 22-07-1998 continued the said facilities as per 

recommendation of the Fifth Central Pay Commission. 

The photocopy of extract of Office 

Memorandum dated 14-12-1983 is 

annexed hereunto and marked as 

ANNZXURIZ-E~. 

The photocopy of -Office Memorandum 

No.F.No.11 (2)/97-FII (B) dated 22-07- 

.1998 is annexed hereunto and marked as 

FIJO 
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4.~ That your Applicant begs to state that he is saddled 

with All India Transfer liability in terms of his . offer of 

appointment and with the said liabilities he has accepted for 

All India Transfer liability as per their appointment letter. It 

is worth to mention here that as per the said All India 

Transfer Liability he was transferred to Darjeeling (West 

Bengal) from North Eastern Region and he was reposted to 

North Eastern Region from outside of North Eastern Region. 

Therefore, the Applicant is in practice saddled with All India 

Transfer Liability and in terms of office Memorandum dated 

14-12-1983 and he is legally entitled for grant of Special 

(Duty) Allowances. Moreover, he is also having common All 

India Seniority. Accordingly the applicant was paid Special 

Duty Allowance without any interruption by the 

Respondents themselves as he has fulfilled all the criteria 

laid down in the aforesaid Office Memorandum for payment 

of Special Duty Allowance. 

4.5 That your Applicant begs to state that as per Cabinet 

Secretariat Letter No.20-12-1999-EA-1-1799 dated 02-05- 

2000 it has been further clarified that an employee belongs 

to NE Region and subsequently posted to outside of NE 

Region and reposted from outside of NE Region to NE Region 

will be entitled for Special Duty Allowance. 

The photocopy of Letter No.20-12-1999- 

EA-1-1799 dated 02-05-2000 is annexed 

hereunto and marked as ANNEXUPJr,6. 

4. IG That most surprisingly the Respondent No.4 vide his 

impugned office order No.80 (1) /2000-Adm.Il dated Sth 

February_2007 wherein it is directed to recover Special Duty 

Allowance of Rs.73,079/- from the applicant and further 

directed him to deposit such amount of Rs.73,079/- within 

the month of February 2007. Hence finding no other 

alternative your Applicant is compelled to approach this 

Hon'ble Tribunal for seeking justice into this matter. 

\-IV 1~1 f"Vy"-k 
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The photocopy of Office Order 

No.80(1)/2000-Adm.11 dated Sth  February 

2007 issued by the Respondent No.4 is 

annexed hereunto and marked as 

ANNEXURE-11. 

4-1 That your applicant begs to state that the Special Duty 

Allowance paid to the applicant by the respondents 

authorities itself after full satisfaction of criteria laid down in 

different memorandum regarding payment of Special Duty 

Allowance. After receiving the same the applicant spent the 

said allowance in maintaining his dependent family 

members. He has not obtained the said allowance by way of 

fraud rather the allowance was duly paid to him by the 

respondents themselves. Hence your applicant cannot be 

held responsible for the mistake committed by the 

respondent authorities. Therefore, the applicant cannot be 

held responsible since he has no hands in the matter of 

sanction or discontinuation of Special Duty Allowance, when 

the authority paid the Special Duty Allowance to the 

applicant and he has spent the same as such question of 

recovery does not arise for no fault of applicant. Moreover, it 

will cause great financial hardship to the applicant if the 

same is allowed to recover from the applicant. The applicant 

has not committed any fraud in receiving the Special Duty 

Allowance. Therefore, the impugned order is not sustainable 

in the eye of law and may be set aside and quashed by this 

Hon'ble Tribunal. 

It is further submitted that the applicant is also legally 

entitled for continuous payment of Special Duty Allowance 

as he has fulfilled all the criteria laid down in various office 

memorandums regarding payment of Special Duty Allowance 

to the Central Government employee and also by various 

Hon'ble Tribunal's Judgments. 

~ vj'~ ? J-N) 
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4.'g. That your Applicant begs to state that this Hon'ble 

Tribunal vide its Judgment and order dated 31.05.2005 

passed in O.A. No. 170/1999 and other series of cases held 

that an employee belongs to N.E. Region and subsequently 

posted to outside the North Eastern Region and again he is 

reposted to North Eastern Region, he will be entitled for 

payment of Special Duty Allowance. 

The Applicant craves leave of this Hon'ble 

Tribunal to refer to and rely upon a copy of the 

said Judgment at the time of hearing of the 

instant case. 

4.' ~ That your Applicant begs tosu6w~ that he has fulfilled 

all the criterion laid down in the aforesaid Memorandum 

regarding payment of Special Duty Allowance, hence the 

Respondents cannot deny the same to the Applicants 

without any justification. 

4.1 0 That your Applicant begs to subo-~'~ that similarly 

situated persons are enjoying the same benefit without any 

interruption, as such the action of the Respondents is 

arbitrary, malafide, whimsical and also not sustainable in 

the eye of law as well as, on facts. 

4.11 That your Applicant demanded justice and the same 

has been denied. 

4.1 Z That this application is filed bonafide and for the 

cause of justice. 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 For that, due to the above reasons and facts, which 

are narrated in details, the action of the Respondents is 

prima facie illegal, malafide, arbitrary and without 

justification. As such the impugned order dated 5th February 

2007 is liable to be set aside and quashed. - 
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5.2 For that, the Applicant is practically having All India 

Transfer liability and as such, he is legally entitled to draw 

Special Duty Allowance as per various office memorandums 

in this regard. Moreover, the Applicant is having All India 

seniority and promotion. As such the impugned order dated 

Sth February 2007 is liable to be set aside and quashed. 

5.3 For that, the Respondents particularly Respondent 

No.4 direction to deposit huge amount of Rs.73,079/- within 

the month of February 2007 is unjust and also whimsical. 

The actions of the Respondents are bad in the eye of law and 

also not maintainable. As such the impugned order dated Sth  

February 2007 is liable to be set aside and quashed. 

5.4 For that similarly situated persons have already 

granted this relief by this Hon'ble Tribunal. As such the 

Respondent cannot deny the same relief to the Applicant. 
I 

5.5 For that being a model employer the Respondents 

cannot deny the same benefits to the instant Applicant, 

which have been granted to the other similarly persons. The 

Respondents should extend this benefit to the Instant 

Applicant without approaching this 

' 

Hon'ble Tribunal. As 

such the impugned order dated Sth February 2007 is liable to 

be set aside and quashed. 

5.6 For that, it is unjust to discriminate among the 

Central Government Employees who are similarly situated 

and also it is not proper to insist on every aggrieved 

employee to approach the court of law when the cause of 

action is identical. As such the impugned order dated Sth 

February 2007 is liable to be set aside and quashed. 

5.7 For that in receiving the Special Duty Allowance the 

applicant did not commit any fraud or misrepresentations 

and as such he is not responsible for grant of the Special 

Duty Allowance by the authorities. 

~"Vv~lw P^-e~ 
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w',os-i3q vl-iMimie -mrj'?Q qdt *~ bc Ins-rg. n-:)sd Lmud r Dirl-Ar 

lr~sllpnl Odl 01 lilerred Ojtb , bmd)m biuqAe Oimbrtc 4eaR 

.aA IsnmdhT 15l'6rjoH -eia ggrtidosow ~-p jLroxblvF ltlju:~ Iqql, 

olt)ldsil 8i ~T002 yw-.j-rd,-ri Ole bvl:,b -j-))-jo b,,,-rjSuc!.-ai orfi 

-jup b-m sbi.-,4 j )a b [a.s 	t)d 

3-,s oriw aw;Cplqrft, I I nb =-mvo ur) I.S- maO 

bays1wis vevz.-~ no, Isievi w -loqo-v 1 'Idn ru +,i as!n bne — 

To laujigm =11 md'u'r "al 10 J7:joo 	&--gO-lqqpq w zmstc lqm,  

ll!?. bwab,,mbao . 'befiguqmi eev -!3.us,aA ls: ~~Intxbi si milw 

-barf8aup bn~,- obbr. 1,-8 Od O'i J&ail &'TOU. r..si. ul- M 

ordl 5inswoUA V.:,uC[ lei---aqa --rh gpivi. 	ni Izel -zoli TX 

.-:o biiml vrm. lim non lort Wb 3mzgf-qqa 

ikl--..sq8 5,dl lio irsi8 -iol ~Jdiariaqct 
- 
~ -z on, ai wl 	Ex 

y  ~ , 
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5.8 For that, applicant is legally entitled to payment of 
Special Duty Aflowa nce in terms of the various judgments of 
this Hon'ble Tribunal. 

5.9 For that, in any view of the matter the action of the 
Respondents are not sustainable in the e3re of law 

The Applicant crave leave of this Hon'ble Tribunal 
advance further grounds the time of hearing of this instant 
application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and 
remedy available to the Applicant except the'involdng the 
jurisdiction of this Hon'ble Tribunal under Section 19 of the 
Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 
BEFORE ANY OTHER COURT: 

That the Applicant further declares that he has not 
filed any application, writ petition or suit in respect of the 
subject matter of the instant application before any other 
court, authority, nor any such application, writ petition of 
suit is pending before any of them. 

S. RELIEF PRAYED FOR: 

Under the facts and circumstances stated above, the 
Applicant most respectfully prayed that Your Lordships may 
be pleased to admit this application, call for the records of 
the case, issue notices to the Respondents as to why the 
relief and relieves sought for the Applicant may not be 
granted and after hearing - the parties may be pleased to 
direct the Respondents to give the following relief (s) 
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8.1 That the Honl:)Ie Tribunal may be pleased to set aside 

the impugned office order No.80 (1)/2000-Adm.11 dated Sth 

February!2007 (at ANNEXUR". 

8.2 That the Honl.)Ie Tribunal may be pleased to direct the 

respondents to continue the payment of Special Duty 

Allowance to the applicant. 

8.3 To Pass any other relief or relieves to which the 

Applicant may be entitled and as may be deem fit and proper 

by this Hon'ble Tribunal. 

8.4 To pay the costs of the application. 

INTERIM ORDER PRATED FOR: 

During the pendency of this application, the applicant 

most respectfully pray for the following relief .- - 

9.1 That the Hon'ble Tribunal may be pleased to stay the 

operation of the impugned order issued under office order 

No. 80 (1)/2000-Adm.11 dated 5th February 2007 (at 

ANNEXURE-Fj till disposal of this Original Application. 

THIS APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.Q. 

I.P.O. No. :- ~ T a '--t 3 0 b-  0 Q, 
Date of Issue 	:ZO07 

Issued from 	G'-~ 6 P 6 

Payable at 	LR_L0 ,6tk,2j7, C ,k_  p 

LIST  OF  ENCLOSURES:  , 

As stated in Index. 

Verification ................. 



V  E  R  I  F  I C A  T  1  0 N 

I, Shri Subhra Jyoti Mazumdar, Son of Late Ratna 

Mazumdar, aged about 40 years, Labour and Enforcement Officer 

(Central), Office of the Regional Labour Commissioner (Central), 

Zoo Road, Tiniali, Saptrishi Path, Guwahati-781024 (Assam) do 

hereby solemnly verify that the statements made in paragraph 

4, J 7  4,J t  4.7,4 ~ S -are true to my knowledge, those made in 

'paragraph Nos. 4. ~ 
/ 
4, 9~ '4' ~-f  '4' 6 

are being matters of record are true to my 

information derived therefrom which I believe to be true and those 

made in paragraph 5 are true to my legal advice and the rests are 

my humble submission before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the 	day of 

February 2007 at Guwahati. 

DECLARANT 

I 



Si r/Madam, 
With reference to your application for the above recruitments ,  

Kinistry 
I am directed to say that you have been recommended to .  t1le 

Department,of 

o r a p p o 17t 	Inen ,  oned aWvc- 

Furtlier correspondence, if any in this regard may be addrcEEL-d' 
that the 

to 	that 1.1i.nistry/Departmen 
C. 	1 	.3 , 11, 	Ilowcver, 	t(_)  clarify 

Cynnicilt have only afLer tile C-cv ,  of appoinLinent will be inFid(~ to you 
satisfded -themselves afLCr -  --;UCh o rl( pl-Lry a!; may lie cen-idered ncceVPArY 

that you are suttable in -111 resPects for appointment t
u  L),c service 

bodily heAltli and free from P- 11Y 
and that you are in yood iw-, nLal and 

'physizal-defects likely to interfure with the discharge Of your Outies. 
such otjl(, 

The offer o f appointment %-;.ill also be subject to 	
r conditions, 

1.sticli 	der the Central c-oveinmcnt. 
.as are applicable to. all 	appointment tin 

The receipt of t1ij.r. lotter may k1ndly be acknowledged. 

Yours faithfully, 

I 

so' 
ANNEXURE 

RCG15T-7R`J PuST 

-R-IV/Roll 140. 
140 	 SSION.' 
UNio -1*11 M39.9c 	CL CONC 

DHOLPUR HOUSE, SHAHJAHAN ROAD, 
ZIEM DELHI-110 011,' 	

C, 
the 	 L 

All 

I VNI 

To 	 J  ti . ktazumd- 
Yo. 	-'A6nam ,  

238,7 PU 	(;uwahati- 1)i 5pu r 
tl'r-1 	SA6 h I V a I ay 3L  

0  06 . , pin-781 	(pea  am)  
NA 

i n the 
Mirl i u t r y of LAbours, 

'Zi 	Subject: -FZ':1:L! i tnyl n' 	
UC 00r'"J:3ainner 

 
0, 4:jC(3 0~ tht-- chl , !~ 

NDER SECRETARY 
UtInP14 PUR1,Tr 	rk:'RVICF- C-0MMTS-qf ON 

I H I 
17.3.93 

ft 

ATTESTED. 

ADVOCATO 



% NO.Adm.1/4(5)/99 
Government of India 
Hinistry of Labour 

r Commissioner (C) Office of th ,9 Chief Labou ANNEXURE-_A3 NEW DELHI 

Datet, f.4.99 

'NO46 lot  1999,!. ofylcx on 
5 	 ------ 

ordered.5i%the,  ?Sul Chief 	abour Commissioner (,Central ) -I 

	

't r'ani sf era 	f L'abour.,Enforicemop 
with 	46tattj effe t ,  

,IPM 
Inqq 
nun 	 '11, f 

------- ------ ---------- 
-- - - - - - - - - 

-777 --------- ; ------------- 4.4 
1-` VP  NW, OF OFFICER 	PRESENT , PLACIC PLACE JO 

tRA14SFE$tREV! OF POSTIN 
---------------------------------- 7 --------------- ----------- 

/6MT 

CHENNAI 	PONDICHERRY 
N~L . 

M.,  I  tilSHRA 	NEARATPUR 	D~JJR I -,ON - 601 1~E - 2. 

3 	R.K. MALLICK 	BHUBANESWAR 	AS hNSCIL 

S.K. MOHANTY 	CALCUTTA 	BHUBMESIIAR, 
VA'. 

SHT.-ROOPA BHARAT 	NEW DELHI 	ctC(C)!HQR'S 

K ""AG'ARWAL 	NEW DELHI 	RAJ KO.7 

7. 	 A.C. TRIPATHT 	HAZARIBAGH 	KANPUR." 

S. CHAUHAN 	RAJKOT 	 BH I LWARA 

S.J. KAJUMDAR 	GUWAIIATI 	DARJEEL1NGJ 0 ,. 

HYDERABAD 	KOTIIAGUDAH. I%i ~~ ,:i.. S'SAMPATH KUMAR 

I I-Al 	1jj-j:jC 	 *BAREILLY 'AG * 	
JHANSI 

s  , v 
MANGALOR 2. 	.,-i1SHRINIVAS SHETTY 	MUMBAI 

M.S. RAJASEKHARAN 	SOLAPUR 	MUMBAI . . ,  

CH."DRAPUR 

p 
% C." 'Pf 

A 

EW~ brl~ b- 2 



; J 	

k 

NEW DELHI 

-CHI, -RKUNDA 

19 	MA6'.-.SREE.KANTAC1qAR.Y BELLARY 	CHITRAD.URGA 

L:VENKATASUBRAMMq1AM' HUBLI 	 BELLARY', - 

----------------------------------------------- - ------ 

-in. Will. ASSUM9 t he ri S. Raw 	6haKgo ~o~-,,,kjsEOIIC h 
h'd1bh4rry ,.)1'V_. c'e"1 k'5-'8h'ri 	N.M. 	!Ughe ,  ., 1 N'Ao 	I I 1 	.1 	 Kaart 	r:~n­` subj pc,t,,. t6t,  f~- f' 4,16. ~ 	 1, 	

- 	
r  -." 71  In', P 	 '. q,  "' ioniotion to Gr.V'of CLS, which i s itipposedly" "dus 

t 

Shri-,Shrinivas shetty will: assume,,,the - cha rge - .of 
5444 hl!~a I o ib Vi 6 iD .Shii ~ P. K.. Luka .s. subject to -latte* r" l  a 'promotion -.'to 
"Or`,'V 16 f C L S ".'W' h i c h is. " su ,pposedly' due short ly. 

The 	.of -ifIcers a t S.-  No. 	1.3, 16 19 and 20 
e,n t i t'l e d.  to TA/DA and joini,tig time.. 

LU Cf 1AR 
ADA1141STRATIV9 OMM 

"Wi 
COPY TO.: - 

Persons conce' ned. r Z _:requodt to - 	ev ~MLCs(t)"',with th7e" 	the. -coricerned of f icers.-*- 
immedia teiy ,  and ­r"ep~- ort c 6rh P 

3. `Dy','CLC(C)-'~~'Mu mbai/Banq.~ilore/Dhari:bad. 
4., PA 

' 
O(CLC),,- Rew 	Delh1i 

. 
..:PA0,))GET-1T 	Chennai; - , 	PA0,DGH8,--, 

Dhanbad; :,PAO,:DGFASLI,?.i ~t.l.tilbai.. 
.5. All officerg[sec ,tions in CLC(C).  H.qrs. 

-  6 	PS tc;,..CLC(C) -/Jt.CLC,(C.) 
7 8'.E. Section, 
8. ;~ Personal:. if i les o f t lic) officers, concerno'd.: 
9 6' Offite Order Bundle. 

C~J CHAIM. ,T, LAL' 

A 

1A  
'A 

13 
4 

7 -*i,; 

...ATTESTED 

0VOCATS 

N.K.'SRIVASTAVA 

S -.'K GANGULY 

CLC(C) HQRS 

RANTGANJ 



EXURE-* 

IX I "(fill 

!D 

00  

OI-Ill UI:  ORDI-Ac NO,2 

On tile 	of 
or powers coisit -nt-ti vitic 	ij,.,4 lj,ucli (jlj.  

Dated 233. 1921 %, ~ Jlc  1 ~ ,11 4 , %v i llg  ill 	
" t, 	1901 I/i/86-Emi. 

I"celz s -lie dut:lllcd c0lifil ,"led ill (lie ~;iade 411' LE'Oo widi 
effect From [ Ile 601 c--,  I'le'llit"led against their namcs:- 

- 	.1 	*.1 J 

Sill I A.A. Khan,1,F(Yo 	13.11.97 	Almisi 
Sill i Difiesh l`q:III%:IjI 1.1j) , 	10.6.97 
'sl It i 'Viati - o 1 ,  it) A.;, 11,111 1 A 	15.5.97 
Sliti S.S'lillp.1111 Ivinal 	16.597 
Shri 	 9.2. 9 X 
slin J N,  S. ("ll-audhalvLH 	12.5.97 idahad 
Shri N-INI, Kazlohigheyal !  ,\j.ci.) 	12.5.97 
shri P.S. K.11111.1"C H.'Or" , 	4.1297 
Sill i S.K. 	19.0.97 I flillballeswal. 
Slid StIbIll-a J.I\Iajuiiid;ir 	2.).o.97 	Daijeeling Shri Gautam Nloitra I-EW'-  20.11.97 	Indore .Shri Giriraj Verma 1,F-OVd 	21.12.97 	.1()dlll)Ltr Shri Vislial K.Khare I,Ecjj:~ 	 30.6.97 	Bilaspur 
Shri Salish K.Tyagi 1,1-*~OOD 	30-6.97 	Katrasgarh Shn Sriniwisa Shelly 1,1-0 ,~ ' 
Shri Ratan Ial S, 1 1 1;1  1,1,( . )rk.~ 	

12.6.97 
6.12.97 	Kola Shri V.JNVI-1 kiflUr 1.1'01-) 	27.9.97 	1 	

Gulbarga 
Slit i S.Amony Adimai 	14.7.97 	X4.1dill-ai 

S-Ratkirc 1.1:0 ,() 	22.5.97 	Bikaiicr 
Nioll.1110. 11:010 	27.12.97 	Kharagpur Shri DurgadasS.Ifirc jy(jio 	29.9.97 	Sangli 

Shrl S.Ranian 1,j-D-O 	15-5.97 	PondicheriT 
shri licillant Siligh U-0i,;l 	14.8.97 	Karnal 
Ms. N.S, NIcera LEOD 	4.12.97 	On Deputation 

to N(,'*I'I'. 
Bangalorc 

Shri D.Srinivasulu LFO ~U 	13.11.97 	Vijayawal 
Sint. E.D. Shoblia LEM, 	6.12.97 	Hyderabad 
Shri M.D. S reek all tachari LEWIN 	 I 7.12.97 	Chitradurga 
Shri V.K. Rajan LEOV 	7.12.97 	Hyderabad 
Shri P.D. Sunny LEOD 	5.12.97 	Nasik Shri M.S. Rajaslickharan 1.1:0 ~O 	4.12.97 	mumbai Shri 	1-1:01) 4,12.97 
Shri R.K. IN-la il d. 1 1 1.1.*Qid 1.1.98 	-ugarb 

LA L) (CHA RANNI'  
ADMINISTRXVIVJ ~ 

A-1-TESTF-0  

VOCATA 

DAI 1: F I WHER11,  
OF COINFIRMAI 101": 	1 	lit Q-1-1 

 
 
 
 
 
 

 
 

 
 

 
 
 
 
 
 

32. 

i 



I 

Ali KLC ~, ( - (V,1111  
CLS-1-MI11,111:7of L.1hour. 
011'icers cu"M 
Personal l -l l,.s  )t' tile )fl -lccrs concerned. 	

on.C-?/ I 0,S;1fdarjung S ccrctjjry, jq ;A L )ujjjjj Council forTeacher Educat'l 

I)cvelopnicnt AreaNew Delhi-I 10016 . 
6. Office Order Bundle. 

Al  
(R.S. SAMYAL) 

Sl-.(: , I*ION OVVICEA 

ATTESTED 

'ADYOCATII 



ANNEXPRE-'k 

./2005  No. Adm. 1 / 4( "" )  
ernment Of India  Gov 	 Emp l oy ment 

tjinistry 0 , Labour and 	ioner (C) 
Labour COmm ' 33  C 1, e f -, ::e  O r the 
u U I I I I L, e.  w  Delhi 

9.5.2005  Dated 

	

12 o f 2005 	 1. 41 011DER NO- OFFICE 
in 

rade -o f LZOS(C) 
transfers in the 9 

O st.inqs/ 	 I- 	L in ~ 

	

	 immedia t e e f f ect- w ith are ordered 
— 

 e to  W. C ac 	 r e 

	

---present P a c 	ferred Traris 
jZA .1n 	e o  ~Lcer 	o f pos ting 

ncherial 'Ir i 	
t;ydocabad 	a 

[, a x  ma n 

	

Bangalore 	
iiyderibad 

IV 	

!3rinivaS Shetty 	 Shillong 	7 

Gu w 311 13  t i 

	

miajumdar 	
Shillong 

41 , 	 oibrugarh 

dal Kolkata 
Raniqani at 

	

S.C.  B a nik 	 Durga our 
3. 	

Angul 
R~)urkel 3 

	

P rollit 	 port Blair R.K. u 
Ranchi 

	

Kumar 	 U r 
sh a ildo 

	

B.B.  Rath 	 arbil 
.6 ,\ V 
	

Bhubaneswar 	B 

a h a n t a 
10. 	 Na s 

u in, b a i 
S , Gunaj)arl 	 Bhubaneswar 

"nqul 
D. 	 shandol 

PU.I e 
h sinha 	 AsansOl Rames 13- i3ankurO 
Bhattacha r y a 	 ParadiP 

Indore 
.'b Swain 	 -haibasa! san3l 	

1,,umb a i 
p.y,. Ray  

c 4 OTJ 0  ADVOC 



:,v 

4i 

A 0p, 1 14  1  S 7,,~ 	A 	
JAIN ATIvL:- Oj., FICC  

ATTESTED 

,Qvoc,af 

I.. *V,-M4 

Ut 

Wt- 

17 
efnlnt 

Und. 
r 	 PO r3 t: n 9 to; 19. U. C., 	 Cli a  i I 	n d I]a r 	C (, C (C 

qa  

	

20 	Ab 
1 
 1) i 	 fl, CI O  C. e )eet Kuma  r  

	

21 	 Rour*kel 

	

Anand*K,,, , 	A] 	 a a Ila ba d 
P 	 S a t n a 

U C. r a 

P t n a C . s . 	 ad,  i p  
ncil l a  

CLC Princ e  
X - , 	 Hq t- s  GrOver-. *  

J a 1  a n dh a r AnLon 	i 	Ne-w J)e Y Adima 
Jammu  P. S .  

-c li 'a r ma  3  e  
.27. POndi c jje  

	

K. 	 M U Ila I 	 mba ~ 	 r Ar, . . 	. . . . . . . 	..... 	 y 
y 

une S.  Jodhp 

	

Ra t I)Or-e 	U r 
29. 13  i, k a n e 

Dixit 	13  i ,'-  a n e C  
? 	30. lo dt,pur s -R. no y 	 sa t a 

	

31. 	 A 1 
P. D. 	 a Ila b 

'Sun -y 	Pa t 	 ad n 

e llaildrap ur  
va M 	 ond, 

33. umba i 
(.'0 i tns )  n 

31i 	 Tv 

	

~A 	 Chy POr)du-,, 	jab a I pur 
Blluban e s., Ondi 

Th e  Orr .. C 11 e n na 

	

en  t i t I ed 	Cbt- 3 trie nti- 

	

I) een ord 	TA/0A and  -111~ (,  

	

c- Ved a 	 . . . . . . . . . .............. t t1l. 	II)ing t . 	32_ 33 f  
(I U en C 	Lm- ji 	. 	

t4- Oco? t 
n .3 e hav e  

aPPrOval or  
CI-C(C) 
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19  )011  

1$14 
i e r 3 o n s c o I I c e r I I 

2 	A I 	It LC C ) S W i L 11 01P VO(jUe::L 	'eli ,  o I 	-ve Use concerned 
o 	c e vn i "I'led i a e I y a nd repo r L comp I i a n ce 
A 	1) y . C L C C 

C 1, C ( C 	 1) Gl F A 	 /1,13 
C" .  --lml i 

5 	t. 	c LC 	/CA 1, 1 -1 

vs o na F es 

4ij 

I
t  

ATTESTOE .D 

.4DYOCAT9 



(1,Yped Coo) 
In 

EX RE 

No. 20014/2/83/E.IV 
Governinent of India 
Ministly of Finance 

Departillent of Expenditure 

th 
New Dellij, the 14 	Dec'83 

for - civilians emPlOYees Of the central 
Sub .:  Allowances and 	facilities 

serv ing the states and Union Territories of North F Government 	
creof Region  — improvements th 

the services of competent officers for 
The need for attmcting and retaining 

ising the States of Assam, McghalaYa,  _astern Region compr service in the Nord, F 	
the attention of ft 

Ind Mizoram has been engaging Nagaland 
der tit 

government for  solne, time. The Government had appointed 
8  Committee un  

sonnel and Administrative Reforms, 
Sec MY DepartMe"t Of Per C -hairmanship of rc 

the 	
tie Refornis, to review ft stina allowances & Administra 

review es of Civiliad he various categOn d facilities admissible to tJ emsting allowances an 
t suitabld 

en,,ployees, serving in this Region and to sugges  C~ntral GoverlImel ,  
have been carefilllY The recommendations Of the committee improvements. 

considered by the Government and the President is not pleased to decideg 
88  

follows*.- 

j) 	T 	)_Q 

There will be, a rlxcd tcltit-C  posting of 3 years at a time for Offlccrs W"h  

at a time for  officers with more ftn 10 service  of I() years of less and of 2 years 

of leave. Training etc. i
ll the excess of 1.5 days per Yu# 

years of service; periods 

	

re  period of 2 	3 years. Officer on the tcnu will, be excluded in cOu"t n  
ve may be 

	

ioned abo 	considered f of service ment le 	ixed tenure conip tion  of the f 

posting to a station of their choice as far as possible 
iient Employees to the station 

The peri Od of  deputation  of die Central Govenu 
or 3 years which 

of the Nordi Eastern Region will generally 
be f 

Union  territories 	
exigencics of public scrvicc as well as can  be  e - .%_tc,1d0d il-k c - <ccpl ional cases in 

P 

I 
ATTESTED 

/11&  
AD OCATS 



b 

to sttly  1011gor. 110 admigoibla doplitation 
ft-W"dj0'!-tMpl0y00 concern, it ,  preparw 

criod of deputation 60 
~jfl , also  continue  to  be paid during dic P 

"inina a 

XXXXXXXXXX XXXXXXXXXX xxxxx 
x  Xxxxxxxxxxxxxxxxxxxxxxxxxxkxxx 

Cr cluployccs who  have  all India U=sf 
civilian Ctnql Government 	

25  percent  of  a pccial (DWY) Allowa"ce at61' rate  of  Tant0d liability  will be 9 
Rs. 400/- per Tnond,  On POstings . to MV statioll  of baSiVVY sdbjer't to any 	 ted fi'om' Such  of those employees who are exernp 

Region. North Eastern or this Special Puty)  ot be eligible f incorne tax w ill, however, n 
of 

ix- 	 ance will be. in addi . tion to aJW 
special pay wid 

Al lowance. SPCcial (Duty) Allow 	drawn subject to 	condition dwt 
deputation (Duty) Allowallce already being 

pre 	owance plus 
special Pay/deputation ONO 

the'. total  of such Special (Duty) All 
like SPWW jai Allowancc ps. 400/- P.m.  Spec 

MoNvancc will not exceed 	— 
Construction  Allowance and Project 

t~c  Locality) Allowance, 
Compensatory (FICMO 

Allowance will be draw" seParately 

Sd/- eligible 

JOINT SECRETARY TO 
THE COVERNMENT OF iNDIA 

t _0 

A TTESTEU 

Xk..Q-M 
AbvouTg 



Subi ect 

(Typled COPY) 
MMaLOIW121-1  

Government of India 
Ministry of Fira= 

Dcpartment of Expenditure 
New Delhi dated July, 22- 1998  

OFFICE MEMORANDUM 

Employees Of the Allowances and Special Facilities for Civi lian 	tories  of~ 
central Government =Ning in the States and Union Terri 
the North Eastern Region and in thc  Andaman and Nicohar and 

Lakshadweep 
Groups  of Island - Recommendation of the FA 

Central pay  C ~Ornnjission. 

r  1& 1,5 -U 

. 	I- ~ 	 i~ j 

nipeten, OtTicers for 
With a vjc-,v  to  attracting and retaining 00 

stcrn  Region, comprising of thCtcrrItories  of  AnMWJW  
saving  in the North F-a 	

Tripura . orders Ur,  MCghalaya, MiWMM, Nagaland and 
'Pors-cliesh, ASam, Manip 	 14 IV dated Doccuiber No. 20014/3/83-E 
were issued in this Ministry's O.M- 

and other facilities to the Civilian Central  19S3 extending certain allowances 
In terms Of pamVph 2 thcrw~ 

Government  employees  scmng in this region 
in paragmph I(iv) ibid were also to aP0J these orders other  dian  thost cont~~ed . 	

ted to the 
'GovaTm=t cFnPlOyem  Pos  mulalis mulandis  to  the  Civilian Central 

-,tcnded to the Cv*ul  
Andaman & Nicobar Islands. Thtse w= furdier  c  

j1dweep Instands in this MinistrY'! 6  ployees posted to the Laks Governmcni em 

O .Nt of even number dated mamh 30, 1994. T1-x allOAvw= and facilities were  
0l4/l6/86/E.jVfE.11(B) dated 

her  liberalized in this Ministry's O.M. No. 20 
the Central Govarinlem employees 1,1988 and were also extended to Dc=bcr 	 I 

stationod in  the North Eastzm R4011- 
xn Council when ted to  the North Eastc 

POS 
v  n recommendations Central  -0q  Commission have made certai 

2- 	'Me Fifth 	
ces and facilities ~dmissible to the the  allOwan 

suggesting further improvements in 
Aces including Officers of the All Wig Scr 

Govcnuncnt employees. 	
They havc further recommended that dwsc 

the North Eastern Region. posted in 
may also be extcnded to the  Central Government employees, 

including 0111CM Of 

e r=mnicndatiow Of the cd in Sikkim. 
the All India Services ,  Post 

X 	 ATTESTLE)  

ADVOCATS  

iJ 



_~ 5 - 

mcnt and the President  is  nM  
havt 	considmd b,,, 	Govern 

leased to decide as fOlIONvs' 

Tenuic of 
posting/Dep"WOOT11 	

rc  posting/dcputation contairOd in  
,rhe prov i s ions  in regard to tenu 

this 	
O.M .  No. 20014t3/93

-E.IV  datcd Dcce~nbcr 14  

1993, =d NNith O.M. No. 20014/1 
U96-E-11(g) dAtCd D'Cc~b`e'  I  

Iggg'sl . -,all continue to be applicab1c. 

tjO1.Lrrrain1ng Abroad and  SPe6a  
Sc ror  Ccnjfjj DcputB ta inrd in this Weighta 	

-he P"ov ' 5 'o`" con  
mention in 

 Confid,,tial RecoTds 	14, 1993, 
2000145/931 . 1V  date  Dcccnlbcr  

ministry's 0-M, No* 	
"nber  1 ' 1988  

read with O .M. No. 20013/16/96-""(B)  da'cd  Dec"' 

n6nuc to  be  applicable. 
shall cO 

it 

(Iii) 
Speclal puty) Allolt'OncC 

I 
GOvmmcnt Civilian EMPIC~

_Ccs having an - All India 

Centra 	
- , 	posir'd to the sPtCcif1

Od Tel-ritoTies in 
and 

hll be 92"ted  Ole 
Spec ia l (D-Uty) Aljorwar= 

N,orth Fiastcm RC9 01,  s prescTibed in this 

at the rate 0 . f 12.5 perccnt of 
their Basic POY as 

datcd Dor-=bcr 1,  

ministry's O,Nj. 
No. 20014/16i'96-F—IVIE-11(B) other wor&, the 

on Its quanlum- In 
1998 but WitIlOul any C'C' 	_urrrnIly,  in foTcc shall 

no  longer be 

c 
 ling  of P  
Ci 	

's.  i  j,()OO per  month 

plic,ablc and 
Ole  condition that the agg 

- 

rc9ate of  the Sper-W  
ap I 	ial P8,Y[Deputallon (Duty) AIICYWBr4c,  if  

cr- plus SPOC 	I 
(Duty) Allolvan 	

1,000 pCr mcrnth shall also be &Vcnsed 

vill not c--=d Rs. 	
governing the 9=t of this 

C)ther terms and conditions 

.111, howcVc-T ,  collt""Oc to 
be spplicable. 

Al 
No. 

thi3 Ministry's 0 

in terms 
of  thC  orders In 	

t ted May 24, 19199 - Central Gorverrmwn  
,,,22,2,.,8 -F--ll(B)  da  I  India  -Tmnsfer LiabilitY" and  

Civilian 
Unployces  haNing an Al & 

Nicobar ,d L,,&5wwCr-P 
posted to  scTvc in the Andaman to an  island SPCCW 

Groups Of Islands 
arc  prcscntly cntitled 

ATTESTED 



Allowance at var~ring rates in lieu of the SPOO'al  Puty)  Allovla=  

admissible in the North-Eastern Region. This Allowance S'aff  

continue to b c  admissible to the sPe- ifOd cMe9ory  of  CAxtrul  

Govcrmncnt ernployces at the same ratcs as 
pre=~ for ft 

dirrerent spec ified areas in the O.M. dated may 24, . 1999, but 

Widmt any ceiling Or' 
its quantum This AIIOWW'=  ShM also  

h==forth be  temied as Island SPecial (Duty) Allowa=. SCP 3rat`~ 

orders in regard toi this All owance have 
bem issued in this 

h4i.nistry-s O.M. No. 12(1)/98-E.11(g) dated D`UIY 
17.1999. 

itcd in this connection to  the ciarificamy Anention is also inv 
tained in  this Ministry'S 0-M. No- 

11(3)/95-E.11(B) dated 
or
ders con applicable rkot only in 

jan,,ary 12, 1996, which shall cOntinuc to b"-  
p,osttd to smc in tbc t employees nspect of the Central Goverrimcn. 

t  0 . 0-10, posted to 5mc in 
Nor,al  Eastcm Region but also 

of Islands. 
Andaman & N icobar and Lakshadw1cCP Cm)'JPS  

xxxxxxxxxYM'. x)OCMxxyVM 	xx~ VMXXXXXX 

x xxx~xXY-x_xXxxx =xv~~~ 

>Mx to dcicide that thesc 
11C Prcsidcrit is also Ple"O"' 

tc to the  Ccntral C;Oycniracril CnVloyeeg posted 	W, 
ord= in  so far as they rela to ble nmilafis Muland's  
in the North — F-astern Region, shall also 

be OPPliCa 
g  of ricas of the AH ioyccs, includin ment Emp the  Civilian Central Govern 

posted to Sikkim. hidia. Services, 

nese ordcn ~%q-  11 take CtTcr-t from Augus t. 1  - 1997. 

in the Tndian Audit and Accoul"  In  so far as PMOT'Ls Scr'~'Mg 	
tion with the 

c,onc,erned, these orders issued after consulta  Department arc 

C,O-Mptrolicr and Auditor OnIC111 of India. 

Hindi version vvill follOW. 

Sd/- 
(N. SUNDER PJJAN) 

joint Sccrctary 10  the  Government of 
India 

ATTESTED 

AL00--  
,QYOCATit 

,6- 



Govel fill will A 111(h.1 
	ACT- 

- 

r) 
LIC ! , I. OWC-d jury 2,1 .' 1 990 
	1A 

OFFICE MFMOR11k1HDiJ1 t-! 

~iloct -  Ai" ii-ances and Spec,*nl Facil ,11'es Ice Cn,&otri En p4") 	of th 
*,') 	I 	~0 	

-irimo 	-id%%-rpGiot 7.. 
andLOwun Tern(cric; Of h, 	tilt? And~ 

I~s bn. of Isi -md's — Pecorri-elY1,11"Ot's Of Ih,  rit"I Crf: 11,11 P'Ry GOr n  5  
iD 

With a vitya to allinsling and retaining conpetent 01 11 ~:C- f 5 	sef`kc if )  tile " 10" il  E"Ietn 	 ~ () "- 	
welf., In, 	t-Inqi1and ntvd T;i I, . 0 R! achal Pradesh, Assa 	 pu I v is 

Ilia tertilciiies cl Artin, 
-);n atlo -e;allres Aryl 

mstim-3 in this Minislry's 0 M. No. 200141S83-EY,.1  d;ito-wJ Ucce-ber 14. 1983 ex1(.-d ,,
'l1 cell, oingtaph 2 lheti!cl. 

otlinr facilities to Ilia Civilian Central Government e t rploype-, s ,~ I-Ariq in this fegi ,~ n. In tolims of p, 

were 11 ~0 to s;p ~)- mulaois m0amf;s to tile Crvl! ~ Itl these orders ri;hcr than those contained if) p1momph I 	6~j 	
Id d I I I 

Central Government employees posted to ilia & ti~~(Amr lslnxwJs. These wcee lurl-het eXIC' le C 1 C 

Central Govea.ment employees po5led to Itie Lakfhtidemep 1 ,,larlds I'% this Minist"Y's 0,1-i cl even number dated 

N I in  0 M f -'o. 200 1 -4/1 GTUE IW 
t*iarch 30, 1934. Tlia slicilvances and facil;litls wern lurlhf ~ r 	in III 

F- 11(13) dated Derember 1. 1 PeB ar4 vo-te nf!,o ext Pwfkwd to 01v Cf.~Hml Govemnif'.111 	10 Om N01 III 

Easlem Count if when stationed in tho ( lorth-E IMCI 11 1 1 V9' ,X 1  

- in 	-.)-, - 	Ilio'her improvell"nols 2. The Fthh Central Pay Corrmisslon !MVP rju-tde celmin 	w; 5 U 'r!'l ~ 

in ilia alloviancps and facilities admissible to tile Central Gn-;t:rIlfTjr1j 	in-ciAng C!!,~:ets of lilt? All Inflin 

Services. posUYJ in the I'lorlh ~ Dt5lein Reg;rin Thfy 1mve lufIll-f 	II'm lhose rmly lko be exionde-j to 

tile  C e(I l r al n 	 fvicr,, s, posted in SilAifll. Ilia 2overnment employees. including Officers Of tilt,- All 1 11 di a  Sp 	
W PICI e 

recommendalbrls of the Commission ha,je be . en consid ered t!y tile Government anej the Piosi~Jetil is 'lot 	is d 

to dec ~le as 13!!ov-s 

(I) Tionum of Posting/DeputAtIon 
Tile pori"Ifir6ons in regard to leflure) of 	 in 111; -, 	0 IM 1 10 2CW4131P- ,3- 

EJV diled December 14, 1963, rend -eoih 0 l" No 2'40l4;lUP6-E ME li ~ q) cm , cd Decelf"'Yn( 1, 19f,1 B. 

shall conlinue ic be applicible. 

(I i) WQlghlao n  for coritt,11 Doput:%ficw-JTrnInIjg 	lnfl Cpeci.11 mentlen In Cori lidetilial R(.1 c 0 fdq 
lacen 	--ithO I i 

T 	
Ile 	nbet 14.19a3. mid I he friwisions contained;n t! ,.is 	0 M. No 2,,w) 1A.'1133-F IV ( i 	tj L 

f4o. 23) 1 4/1 WMEAVIEAI(B) daleej Drnember 1. 1908, Sh'Ill conlinut,  to be app%al"'te 

lii'SpecliLl jOuty) Allowance 
Centrat Government CiY'f`;an errp ioy pp~ h j -jnQ  I fl wl lfl,,1 , 3 Tfatisfer Lirit-;Ity' OrYJ Inrled to tile !4WC'IlC4J --.- - 	p "~*t 'j 	1,110yrince  ~ j j ilia nrile of 12 5 vel 
Terrilciies in ilia Norlh-EWern R09iOT1 SIM"I b 0  9' ~1111 `-J 'lie 	4? il 

Cent ol'their basic pay as prescr;Ll-ld in Olis Mtnislf't~ 0 1.4 No, 2GOI 4~ `IC.'i)5- -r IVr: H(tB) dated DecemUot 1. 
h cuffell'I'l In 

1988. bull will"OLA any cet! ,-g on its quitilum In Other wo-ds. ilia ceilirg Of Pis 1.0,10 per mont 
lltf  lile 	I t i ,11  t i le  )q9te , 	. I 	s force 4)a:l no longer be ripp ~ ,caWo, a 	 jj j e o f il ia  Spe-~ i.jl 11jutyl Affo- i, I a lu 

tjo l exz:t  1.0~-,Opat rmnlh !Jiarl also be &nPensed 

with. Clhef lerms. and condIrlions go ,,-elt)irg lilt! gtani of this Allo ,-vance S111: 11 . h0lhevcf, continue to be 

appticable. 
a Interrmol the orders conla;mt!d millis hl ~ ofvsiry'%() 0.1 No 20022/7`128-E 	4 . " 29 -C I t ' 1  

Goveinni-eril Civi.ian emphyees hivinq im 'All Irylla Trinsfer Lilbi' , tly' it-! rLisled 10 serve h lilt? A(yJa-min 

& Nicdmr and Lakshadi-iccil Gfctj;)r, o f I-,lawis tire presently efl i l ti ej,  ,Q  in Islard Special Mowance at 
fil l 	i t , t ile  rinf il).E, ~ 	 e  6 	a vin mr a 

varying rates in lieu of ilia Svecial JOL 	
I.iornfl qt rt.lhisAlf 

shall crntinve to be admiss'No to lilt,  ~,Pecifir!d ralegofy Of Central Govem r -rent 11"'PlOYe"S fil tItc ranle 
ca l e s -- presvibed for tile diffewril spe6lied wirrie ill 111 ,! 0 	dited !`-'ay 24. 1989. but W41 1,0 1-1 1  fly cc" 1119 

on its quantum This Arlo-&arce sliallal-o hrncelo ,'th be lemledas I slaryj cprp 	at), tile S 

order sin t egard to I hie, Mowaric a have be en is sired it, this iMinisit'j's 0  I-t 110 170Y98-IRAI(B) dated July 

17, 1998. 

Allentl,:)n is 1 ~so invited in this confied; ,~n 1.) Ote C 1aW;c.-I1(Yy oldev,; corilwned in this Minisiri*s 0 M. NO 

dated January 12, 1996. ; t jj ,j coritinu e to be aPp!i:able rioll cf*1 in tewccl Of Ilia 

Central Govemmeril ernpklynes postod 10 sef,,.- j!j  il ia I loith-C-astern lIngion bul fll!~O 10 those posted to 

serve in lite Andaman & Nicobar and Lrikshndaeep Grcitps of IsLands- 

t. 

ADYOCAT9 



	

itory Allowances 	 Allowil"COS. S11Ch aS  nUOIKII14 c ial Con1pons. 	
I I 	, ire of va+Jus sp, ~̀ .Al C~),Iqr(. 

Its in re(illid 10 fevision 0 1 V 	 .1  

	

I 'I 	 -e  I WI Con -wponn ,  lory 
e. Tribal Area 4 	

C()j1)l)nnj 	
lie V,-jlilyAlirjyi-,iiir-c,P,adCliiii,ilcAll,j%',Z'I" 	. 	ate  1111der  ir.stjo bo'(;d Oil 	A 

re localiowspccilic. 
1 1,1ve  C;lher U9.1011 s(.q,-vU4:ly i:;"UCd Of 

-~tc_ which a 	 F 1111 1  cf,111(til pay Commission re latintJ to these 

.V'  

I 

-tc- 	

jeconimendalions Of ll`,`~ 	 posted in the speCified Gryi ernment decisitins (M tile 	tgl*blr) C01 ,11;j Goveirment emllloyccs 	, r 
allmlonces.7hese orders shall apply  to the 61 	 stands, depending 	V i sta ivis and Lakshadweep 
k,calilies in ilia Norlh-Easteri) Region, A i xiarun & 	ims and conditiol's speciliLd therein. 	v  

I to  ihe obsermi-co Of tile le 
oil tic area(s) of their posting avid subiL'c 	ilia Spe- 	

id ISI)Cci3l 0uIY1 jai 10ulyl Allowance or tile Islat 	a to Such of those employees who are entitled to 
ddilion. to the Sp s4:

ial Compensatory Allow3ncc(s) as adrilissibi 
hall also be entitled, in a Ailwizince s 	

parate orders. them in terms of these se 	
to sper 	"'ices 	niale orders in respect of i n , Corv-.p v(1s,%Ior1 Allow, 	- scP 

Central Government employees ent 	I the existing ta l es will, relerence to the 
h' h are yet lo be issued, will continue to draW such 

apoviances a 
w ic ~ 	 he p;Aica*-Ie  pre-tevised scales Of pay but for tile introduction 
nclionaf pay which they would have drawn in 	i the basis Of he  tecommendalions ,  01 	1" 

lie revised orders -are issued or 	 Or 
of the corresponding revised scales IM I 	ent decisions thereon. if, 

the Fifth Central Pay Commission avid tile Governm 

(v) Travelling Allowance oil First Appointment 	 aled December 14, 103 	1  
i t , this Ministry's O.M. No. 20014r_V93-2-IV d The existing concessions as piovkJed 	E.11(8) daied December 1. 

1 g 8e, sl ia ll continue to be 
and ludher liberalised in O.M. No, 200I 4 / 16/aG - E-IV1  

W  

:4 

applicable. .'. I I  . 	. 	I 	
... 1 	10*7 

(vi) Travolling Allowance for journeys on Transfer; Road M 1103 9 0  for Transportation Of 
Personal Ell0cls 

on"Transfor -, Joining Time vilth Leave 	 -ber114.1983 
as  contained in this ministry's O.M. No. 20014/31M.E.IV dated Decen 'The existing provisions 

shall continue lobe applicable. 

(viilLeave Travel Concession 	is 1.1inisiry's O.M. No. 20014/3183.6.IV dated December 
in lErms oll the existing prov isions as contained in Ih 	nt who leaves his family behind atthe old 

14. 1963. the (olloviing Options are available to 
a government serve ranster travelling allowance 

he3dquatic's or another 501MICd Place 
Of residence, and Yft has Doi availed 01 . 1 

lot the farnily 	 on for journey to the Horne Town once in 
the goveinmert servant can avail of the leave travel concess

~4 

y10 years urlrJer tile notinal Leave Travel Concession Ru les ; 
a block period of I 

OR 
h .unaellfherse ll 10  Vay  

-in lieu thereol. the government servant can avail 
o f th e  l acitiity [or 	

eLQrlc"  year 

-m or the pla ce where the family is residing 
and  for the !~Ymily 

from the station  o f po st ing to tile Home To% 	 e spect OF sons and 
[restricted only to the spouse end INvo dependent children of age up to to years in i 

ni servant at the '  nce a year to visit the govetrime 
up to 24 years in respect of daughters] also  to travel 0 	

------ 

station Ot posting- 
rilinue to be applicable. These special provisions shall CO 	 e territories shall be entitled to 

In addition, Central Government employ ees and their larnlies posted in lhes . 
ies.on I" 

additional occasions duringtheir entire service 
avail of the Leave Travel Concession. in emelgenc 	ion' and is intended to enable 'the Central 
career. This shall be termed as 'Emergency Passage Concess 	n 	el ehhet to tile 

Government employees and/or their families [spouse 
and two dependent childre I to trav 

sting in an emergency. This shall be over and above tile normal entitlements 
hoine town or the station of po 	983. and the Ivio additional passages under the 
of the employees in terms Ot the O.m. dated December 14. 1 	

e and class o f l lavcl as admissible 
Envigency Pass-age Concession shall be availed of by the entitled mod 

under the normal Leave Travel Concession Rules. 
ilia orders contained in this 11jini sI ry's O.M. No. 20014/16/86-E.IV/E.11(13) dated 

Fuiviber, in modification of 	 and their families, i- 0- spouse and  '" 0  
December 1 ,  1988. officers draveing pay of Ps 13.500 and 

above 	Iblers] will be 

dependent children Jup to 18 years in respect 
of sons a nd up to 24 years in respect of dauc, 

idled to travel by 
air on Leave Travel Concession between AgatiaWAizaviVIniptiaVLilabadiSilchar in 

pe ffn 	
a Ca'culla and v

ice versa, between Poill Blair In tile AryJaman & Nicobar Islands and 

thee North East an 	and betwaan Kavaralli in the Lakshadweep 
islands and Cochin and vice 

CalcuttaiMadras and vice versa; 
v a Ma. 

7 	

0C  

Jf 



0 

1B 

Clifldron Education Alloy/1"CO 
and Hostel Subsidy 	

1 	 1!0.1 
),~ ;J S corllaillcd in Illis Wni,~lrl*r 0.1 44. No, 2091 1 1q133-E.IV 6711 1 -'d 	' -I,  

ly! uxisling provisiO , 	 I VI Stlbs-idy I :I-AJ1(J b".11 i , _n Education All:)--YA1%c0 .1t)( 1  1-10f; 
~,:! Il coniinue to be ;IPPlicable. The to',(:s of CII'll,"' 

tinel & Tfaiflin') 0 ?A. Mo. 
21017/1197 - E ,1~11 ~(Allovnl tic LIS) 

0,6~,ed irl tile Depadment of relso 	-to_ at lhu revised 1110111111V 1.1les of 11t; 100 asid 115 

~-#Jla, ilia Allowance and Subsidy shall be pay-'s t  

c$p%lively~ per child. 

Ictlention of Goverpment Accommodation at the Last Stnti 011  Of Postin g 
nt Dccotnmod ~slion 01111C last station of ,posiing by Ile .CC , %l 1 ,lJGrjvcinmeti'. ^ 

rtv-. facility of retention of Goveinmc 	larrilies continue  10  stay  a t tilit station is nvnilabl ,~' 

ar-sployeas posted 
10 1110  Spec ified t erritories and whose 	5  6 Housilig O.M. No. 12035/24n7-Vol. V1 

Inr - of the orders contained In the erstwhile Ministry of V,'01k 	~­Il conlinue to be available to tile 
dated February 12. 198 4 , as amer-lded from time to little. I his lac Y a 

ces posted in ilia Nonh-E,3starn Reg -on. Andaman & Nicob.?f Islands 
elipible Central Governinent ewP;Oy tion of these oldeis. Licence Fee l ot  ti le acpoinmodalion so 
and Lakshadweep Isinrids. In partial MOdilic 0  1 

ial tales in cases where Il l e accommodation is below tile 
retained will be recoverable at the applicable noin titled to and at ona and a hall limes the applicable notm-11 rates in cases 
type to which the employee is an 	dalion has been telained. The facility Of fetc llt 'On  Of Governmetil 
Wilere ilia entitled type of accommo 	 ru 

accommodation at the last station of posting will a:so 
be aci ~nissible [or a period of three years b ,.-/o 

normal permissible period for retention of Govem.ment accommodaiion pieScribed in the Rulas 
ation 

Houso Rent Allowa nco f or  Employees in occupation of Hit ed pf ivato Acconlmo
~ . 

11 0, V1IE. JI(e)/84 d3led fA3rch 29, 1984., and extended ill 
The orders contained in this Njinistry's O.M. No. 	bet  1. 1950. shall continue to be applicnble. 

ar-E IVIE-11(a) .'aled Decem this Ministry's O.M. No. 200141 I.0 U 

p l ione  F acili ty at tile Lost Station of PO'sting 	198 8 .  Centra l t, Retention of Tele! 	
. Flo. 200141i61B.a_2.lViE.lI(8) dated December 

	eve(ninent 

As pro~ided in (his 10inisItYs 0-FA sidential telephcnesmay be petmitled to 
retain their iesidenlial telepholic 

envtoyees who are eligible for f e 	 Yd by Ilia concerned employees d 	aiges ate pa 
allheif Iasi station of posting, provided tile rental an allotherch 

themeselves. 

(xil)kiudical Facilitios 	at G3vemnwnl erTVloyees who stay bellind at the previcus 
Families and the eligible dependanis of Cenli 	. I 

ecilied territories Shall continue to be eligible to 
stritions of posting on tile e mpilloyees being posted 10  tile sP - 	is regard will be 

a-jail of CGHS facilities 01  stations %-.he(e 
sucl, facilities ate available. Detai:ed o r ders in III 

. 
issued by the Minisiry of Health & 

Family Welfare. 	. 10 1,11 c  10  (Ile Cenlf3l Government 
is' pleased to decide that these oidets. in so [at as,  they 

'The PlesiWent is a 0 	
als -) be applicable nitthilis mutandis to 1110 

Civilian Celittal 
employees posted in the North-Eastern Region. shall 	10 Sikkim. 
Government employees, including Office's 01 

the Ali India Services, po. 

T ~ese orlde irs will take effect from August 1. 1997. 
Depatiment are concerned, these orders issue 

S. Inso far as persons s erving in tile Indian Audit an
,~ Accounts 

alter consultation with the Comptroller and Auditor General Ol India. 

6. Hindi version will 10 110W. 

tI.SUNDER SAJAN 
join( Secfefafy 10 (he Goj e(nment of India 

TO 
All 

MKistries/Depannient of tile Government of India'iAs per standard Distribution List) 

COPY Jvrith u sual number of 
sp ,3re copiesl ferviarded to C&AG. UPSC, etc. (As per standard E

ndorsement Lisil 

n & Nicobar islands and Adrininisirator. Lakshadweep. 
Copy, a lso  forwarded to Chict Secretary. Andama 

~J  

ATTESTED 

ADVOCATO 



ANNEXURE-- G .  

6  Iry NJ ULU CASE 

N
- 'o- 

V ~ 	- 	i - - 	. 	 - 	- 
Cabitict Secretarial 

(E.A.Scction) 

SubJ04 	Special (Duty) Allowunco for Civilian cmplt)ycv% or tile Celltral 

t6vernment serving in tile State and Union Tvi -r1tories or North 
' ~t~6rnRvglon-rcgnrdlng. 

_t4 	

-idly refcr to dicir UO No. 42/SSB/A'l*/99(18)- 2369 dated 

	

71 :: , 	SSB Diioctorato may kL 

31.f)3.20W oil t1lO bubjcct simitioticU abow. 

2. 	77110 , pomusjof doubt miscd by S.S13 in thcir UN No. 421SSB/AT/99(l8) - 5282 

I&tcd 2.9 1999 havc bccii cxamincd in consultatiun with wir Inicgrated Finance 

and,Nf~~Ery of Finance (Dcpartnient of ].-* xpcnditurc) and cladficition to die 

jymults, Uubl is Own undcr fin hil lmmadun, guidaricu mill itulo:w1wy acliori 
Y 

nc I-Ion'bl.- Suprcmc Court in thcir Judgiricnt 
dcg%,crcd on 26.11.96 in Writ Pctition No. 794 of 

	

t 	
T 	1996 licid Ilia[ cMlian cniplo) -ccs who havc All 

india tramfer liability atc ctititled to Ilic gjant of 
ation ill ilic SDA on boing pomied to any ht. 

N.E.Acejun fruni ouisitic tile region and in dic 
~bl.lowitig situation wlictlicr I Ccii1ral 
Govcrnmcnt cmploycc would bc cligibic f lor ilic 
gmit or SDA kccping In .icw tile clarificnifoli% 
Issucd by ilia 4'-1inix1iy of Fiamicc vidc ilicir W 
No.  I 1(3Y95.E.1l(J3)  dated  7.5.97 
A per3on b6ongs to oultiicic N.E.Rcejon 	

1` 
No 

itcd And on Mat rippointinctit pootcd ill 01c 

	

I 	mumilment htimcd oil flic iccmi1mcni madc (oil all 
hidin bashi vind liming a common/ccioralkwil 
doillodly  11hi lind All fialla Ts .;111:116 .  I'labilily. 
Aii cnip!oycc Imiling from dic N.H'. Rcj ~oll "!o 
sciccfion on dic basis of an AU India rcciijament 
test and bome on die Ccnu-aliscd cadrc/scnicc 
common scruo6ty on first appointnicrit and 
posted Lii the N.E.Rcgion. Hc has a6u All India 
Transfer Liability. 

An crnpioyce bclon&s to N.E.Rcgion wx, No 
appoillicid  nx  Grotill  "C"  or  "M  cmjLlt 

00  4 

t 

ATTESTED 
-Aazz  

ADVOCATH 

I 

I 	-e 



V 
L-A 

Ilk  I 

On 	
thcrcc vvcro no ezidro 

ruics for -the i~ j  O)rlor  to  grant of SDA Nidc 

4- 	Ministry.;o 
. f

,  Fixucc OM No. 20014/2/83-E.IV 	
4! 

"d With O-M- datcd~jjj~ 2,1.983, and 20.4.87 ic 
dale d 	1,12.1998) 	buL 

20014/~106BJP - - ~ 
-_1 POSLICldrC vvm ccnaarocd Nvidl 
rity ', jWliroinotion/Ali 	Indi ,1  corroo1v - SCM0 

Trawf4 ,.11ability etc, on llis conthluing ill die 

KER4011 thou 	-in be tranSfMcd Out 10 gh they c, 
Ray oil linving All 111di ,  

YiPlAco outsidC 1110 
LLbili IV 

qEj jjz, 'An ,~ , cmployco belongs to N.L.Region and YES 

dc N.E.Region, whedicr b cqucntly ppstcd oulsi su S ,  
I for SDA if postcd1transferTcd he wiH -be cligib c 

:R401L 1 -10 is also 11 ',"ing a common  All  NS to 
;Pv: ;Ii 	015. 	 ability India,  Seniority Ind All In(lil TrinAfar Li. 

	

lijig froni'NL Rcgioll, Post 	0  ya ~N: iv) - 	An* cipploycc 11:1i 	
ly traniss 	d 

NE r4on inItIzIly but imbticquell' 
I t rCpr, R tc(j 	N1 1'. gcpjon a cr out of NZ Rc&n bi 

ki 	 someWne scrItin-9 in non NY Rcglon-__. 
Vidc tlicir UO No. In C'UC 111C C111 .PlOycC 

V) 	rho MO Dcptt. Of E.Xpdr. 	jal i fulibrig 

	

-ificd tI 	Irom 	NE 
I1(3Y95-E-I1(rJ) datcd 7.6.97 liavc cla, 	

rcvon 	is 	
pos ad  

	

oinunclit order to dic CffCCI 	posted 
~O  

mcr-, ckwssc ~n Elic ',IPP 	

, ~ Ic  

'I M .,  Rcoon Ile Lila pcnion concerned is fiablc W thit 
w lull' is not cntiticd - to transferred anywhere in Indii does not niA 

cial Duty Allow,1 1 10c. SDA till tic is 011cc :cfigiblc for the grant Of Sl) : 
rans Far.detem-Linafion of the admissibifity of thc SDA ~L. rcircd out of 

Von 61in cmployccs ha,,ing that Rc to.:any;.CcnLra1  Govd. Ci 

	

-1 J ,  e' .~Ppf , -U, !t 	M.slar Uab* viffl be by ippbing T India 
-alcr rocruitnicnt to like Scni !tests (a) MI. 	

a basis (b) -nadc oil A.0 
' /Post - has bccn I 
whctilar promotion is also done on the b.uL% of 

AU India Zone of promotion bmed on coinnion 
Knio-rity for thc RcniC4c/c- 1dr0P0 f&t "A A %q11()1c (c)  
ill the Casc of SS13/1)GS I 	there is a Common 

I qybtcni mide on All India ba-sis and mri~i"cn 
arc alim onc ~ on the ba-si.q of All India promotions . 	

tic 	.111I)vc Collinloll 	Sciliolity. 	Isamcd 	oil 	I 

critcria/tcsis 3-1.1 C111PIO)'ces rccruitcd oil flic. All 
India baiis and li.tving a conunon ficniority list of 

All India basis for promotioa etc. 3re cligible for 
Aic grant of SDA il1 -Csj)CC6vc Of tile f-_10 11),11  111c  
CMPlOycc liails froin NX- Acgion or postod to 

NER ion from Outside tile I.E.Rc&n 

	

some of Ilic uni 	it ll;Ls dready becii 
nt (iv) above, 	

Is  0' 	

'c'l 

Das,.d on poi ~ 	

A to larified by MOF 

	

SSB/DGS have lutiloriscd payment of SD 	c 

Odle cmploycc3 liailing from NE Rcgion and Itl-It cl3USc in tile  
POstcd widiin die Ml-_Rcf~on while in the Casc Of ippointment 	o r Ide r 

avc o!)jCcIC(l paymcni of SDA regarding All Ind ia otliers, the DACS h 

ATTESTED 

ADVOCAT8 

I 



yo - 

I It 
ii 	loycc -tifing from NP. Region %nd po-Mcd manskr 	ual;~ ty r 	to cnip 	A 1). 	

1 b~ k~ 

	

	 Ike 	till 
Nviol~l the NL Rcgio ii i.rrcsl)ccfivc OF the Ihet Ill- 

AU hidia Trarmfer ejif~blo for grant of is Uicir iransfcr UbBity 
hat should Si)A Liability r otlienvise, In such cases w 

Uic norm for  payment of SDA ix. on fulrilling tile 
Criteria c) f Ail 111 di l  izcc ruitment Te ~t & to 

A 	on of All India Common Scnioii(y buis 

Pomo"  

Uc All 910  "'PlOy"s  haNing been sa6sficd 
Ell We for die grill( of SDA 
'VAlejlcr gic pa)-incilt M,1(10  to soillc cmp i o),ccs 	paymcm made 

in NE Region to cmPlOYOcs hailing 

Die 101 L 

-nlpiol' cs  c  r  ri NE RcqZon F'  1~ 	

g aorn NM Rq6on and posted 
I' 	vcrcd aficr 20,9.1994 i.e. the date of fi om NH Rcj;ioji & ba rcco 

decision of die 1101l'bic Supreme Cuutt -110017 J
,usicd in N1 1. ReOull 

rom d1c  W11clilcr Oic paymcnt of SDA idiould be ADOwcd bc revered f 
date of its paymcnt. ' all ctliployces including those hailing from .p 	to  

.11)10 he n(ldcd F 	i 	NX—Rcgion with c1fect 	tile (L-11C or Ilicil 	11my 
Traimfcr 111,11 	the payment ppoill(Illcill  if i l icy  1 1 ,1ve  All 111dia 

	

Llabllity And nrc p1 , 1tjo i cil oil  the lumiji of All madc 	to 	file 
C11113loycc India Common Scilionly I.ist. 

from NE 
Rcgion and poided ~ 1 

region 	be 
IM)Wred from tile 
tl;lte o r paymcol or 

~31 14 20th SCPt-, 94 Act 
-itcr. vcr is  1. 

vinion, Cabinct 
3. 	Tlus issucs NNith tile coneurrcrice of the Finat ,  c Di 	

'in cc Sccramiat Nride Dy. No. 1349 datcd 11. 1 o. 1 ,999 and M ~iistry of I al 
mcd 30.3.2000. (r-xpcnditurc)'a I.D. No. 12o.I/E.11(n) d. 

Sd/- 

( 
	Tl IAK 11A 	UIQ 

I I t I ~CTOR it) 

Shri R. S,13c4 Director ARC 
Slid R.P. Kurccl, Director, SSB 2 

1! if 	Bir& ,(Rctd)G-S-Ub1ll. IG,SI:I ,' 3:!,  
DG S Slui S.R.Mchri, JD(P&C), 

Shii Ashok CilitufNX(li, JS(Pcrs),R&AW, 
Shri B.S.Gill., pirector of Accounts, DACS 
Slui J.M.Mcnon, Dircctor l-ijmjjcc(S),Cab. Swi, 
Col .  1~ .I_ j i .s pal, CIO,-'~, CIA 

Cab. swi. UO. No. 20112J99-1: A- I - 1799  clased  2.5.2000. 

ATTESTED 
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M 	07'W.... INIS ~'I ~~ W- LABO 4: ,&,E4,'PffiIJ,0YMEN'J,' 
OFFICE OF TIM REGIONAL LA13OUR CONWISSIONER (CEN'm/~L) 
ZOO ROAD TINIALLSAPTRIT, IPATH, G"UNVA.HAT.1- 7,81024 (.ASS,AM) 

80 (1)/2006-Ad if.11 Date: - 

T 
iri S.J. Mat~umdar,,LLO(C) 

the R.L.C.(C),_ 
Cjuwahati. ~ : 3 V A,  

E xcess, payipcot 6f. SDA of Rs, 73,,079/- 
t,)* 

Wintstry of Labour, & Ernploymeiii.. New 
T)c1lil'.'during their ill S- PCCtioll in'thc tll'ontIfbf'August,2006'had detected excess paymei)[ 
of.—SDA of R~,73,079/- /- (Rupees, s6venty-ihr~e thousand seventy mne) ~ J'he said 

CWCOSS payrneiit. has been. 'N'o;.101 'of" A,'t'i'dit IZ.epori vide their iettey 
No.IA-LAIVRI C-6u ,,\, ~iiiati/06'07/49~ ,, '4i. 7 	2271 1-2006. 

Ac6o 	i 	s-06r`qWit~p~)jccfioii & directives, ~rmf ..,.Ire to 

demsit such, ainomit ofRs.73,079/-. witlifif f 
 the nion -th of Febrijaiy .,2007 to this offIce. A 

- ~,,opy of the Audit 01~joction is.enclosed. 

Enclo. As stated. 

(_~ODY to 

R.4io"Pal Labou'r Commissimier (Cmaral) 

MAcIm. Ill Sectioh for nPoossary action.'.. 
the Actounts'Offiber(P .A.);P,  0/0 the Dy. Controller of Accoutits, Intermil 
Audit Orgamsatimi,Shi'am Shak-ti BbIlri'mmi illew Del h I 
illo C.L.C.(C),,New Delhi. 

ATTESTED. 	Com.missimer 
I " 
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